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Dats of Dacision: Zf/Q[ZJU’r-
OA 290/93 . ' [ ]
MNanu Lal Meensa 2 ' SZhri Sukhdeo Mezna rfo'Bhagwas Chaurazia
via PBhabru, District Jaipur.
| Tee Applicant
Versus
1. | Unicon of India thraough nder | Zecretary,
Telecommunicafions Department, Sanchar Fhawan, ' liew
Delhi.
2. Director General, Posta & Telegraphs Department,
Jaipur Circle; Rajasthan, Jaipur.
2. | Acosunts Officer fPension), Fostal Acccounts, Jaipur,
Rajasthan.'
.«. Respondents.
CORAM: |
HON'ELE MP.S.K.AGARWAL, JUDICIAL MEMBER
HOIT'ELE MR.A.P.NAGRATH,‘ADMIHISTRATIVE MEMEELE: -
For the Applicant .l Mr.Mahenﬂra Shah

For the Respondents eve Mr.vijay Singh

ORDER

PER HON'BLE MP.3.E.AGARWAL, JUDICIAL MEMEER

In thiz OA the applicant makes a praysr to direct the
respondents £for counting the pericd from the year 1557 £o
1992 far the purpose of commutaticon of pension and  other

retiral benefits.

2. CApplicant's case, in brizf, is that pe was appcinted
as EDEPM PRagawas on 16,4.523 and worked on thiz pozt upto

f.6.92, Thereafter, the aprlicant was zelected for the post




o
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applicant retired from

-2-

of Chowkidar, a Sroup-D poft, and he joined at Dansa on
LEL,92, It iz &kated that he retired a2z Chowkidar,

Clas=-IV, from Shahpura on 25.2.,%5, It iz =atated by the

applicant that he haz rendersed 40 vears' services from the

o
1]

year 1955 to 1992 in the dspartment but the résponden did

‘not count the zerviecesz rendsred hy the applicant as EDEDM

from 19858 +o 1932 for commitation of penzion and  other
retiral benefits, which iz altogether illegal, arhitrary and
in wioclation of the provisions of Constitution of India.

Therzsfire, the applicant has filed thiz OA for the relief as

ahove,

2. Reply was filed. .It is gtated in the reply that the
applicant iz not entitied for rension 32 he has  not
completed 10 years jualifying gervice hefore retirment. It
is gtated that as perv rules E.D. Agents are not entitled to
pension.  Thersfores, ths servicez rendersd by the ﬁpplicapt
from the year 19585 to 1992 cannot be sounted for determining
pension and other retiral benefits and thuz the applicant

has no case.

i

4, Hzard th2 lzarned oounsel for the parties and al

perused the whole record.

=

5. Undispﬁtedly, the applicant worked as EDBEM from 195

[0}

“to 19292, £ill he joined the post of Chowkidar, & Sroup-D

poat, on 9,.6.92, It iz also undisputed fact that the

rvice on 22.2.93, Az per Fule-14

(7]
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of Smamy's Penzion Compilaticon, .E.D.Agents are lkorne on
non=pensionable establishment, therefores, E.D.EZgents are nob

rendered Ly the
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applicant =as E.D.Agent  ares borne  on  non-gpensionable

. per  Rule-14 of Swamy's  Pension

i

establishment, 3

Compilation, no other conolusion can be drawn except that

—

the servieces rendsraed by the applicant as EDEFM from the

vear 1958 to 1992 cannct . be counted for the purpose  of.
pensien and other  retiral benefits. Therezfore, the

applicant has nc case for interference Ly this Tribunal and

this QA is devoid of any merits and liakle to he dismissed.

6. This QA ig, thezrefore, dismisgsed having no merits
with no order as to costs. _ - ‘
(A.P.NAGRATH) | | / (S.KTKEKE;;;)

MEMBER (A). | . - . MEMBER (J)




